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‘ble the Chief Justice

Highn Court

Hon'ble Mr. Justice V. N. Sinha

ludge, Patna High Court

Cirmndn

Subi- Honorariumte be paid to PLVs.
Sir,

Saveral grievance patitions as well as phone calls have begn regularly raceived in
tha office of State Authority that PLVs have not been paid their due honorarium inspita of
the fact that they bave done their work as PLY with davetion and thalr work Bas basp
PR AN I e w27 suppiiac oy Do3A. 3ome of th2 Sacrataries of DLSA havae mada
gquan2s as 12 wnat wal o2 the matnod for evaluating the work of PLVs for payment of
Honorarium. The matter was placed befare Hon'ble Exacutive Chairman, BSLSA and His
Lordsh.g has boer glaasad 1o issue guidelinas in this raspect which is attachad harewith.

Thanking you

Enci:- As above. ’

Yours faithfully
C\ 3 fV'Z’:ii"TﬂL/ S
PRI 973\
{Om Prakash)
Member Secretary
BSLSA
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General Guidelines for Payment of Honorariumn to Para Lezal Voluntﬂers
of the State of Bihar

i) Mere empanelment of any person as PLV does not entitle him for

Honorarium nor the Authority is obliged to give him work after empanelment.

i A PLV has been empanelled in connection with community based legal
services scheme. The Scheme is based on the principle that a person (PLV] of

any area {community) may be familiar and acquainted with the legal needs,
litigation and problems of the parsons of that area and he will be in better
csition to provide immediate legal services to such persons or to bring him to

nit office of DLSA for fegal aid. Thus, a person empanelled as PLV has to keep
watcn about legal needs of the persons of his area and will either provide legal
services to him or bring him to front office for legal Opimon legal aid etc. He
will_enter such work in the register provided by DLSA to him along with
signature of the beneficiary.

w-n ‘c}

i) Each PLV has to be paid Rupees 250/- for ful day work ( at ieast 6

hours}. )

iv) A PLV is not entitied to give legal apinion to any person unless he is
properly trained.

v} While evaua*.“c the work of PLV , it should be seen as to how much

‘time would have baen consumed for doing such wprks and then the hours
' n different works should be converted into days work (6 hour work
i be treated as one day work) and accordingly payment of Honorarium
} bé made: For example, if the PLV has written some application of

vv\ (

m for old age pension, widow pension etc. of

eficiary, it is obvious that writing each of such applications or filling
form may have taken 30 to 45 minutes and in this way writing atleast 8 to 12
3ppiication or filling form may be treated as one day (6 hours) work.
vi) Where d_-e o efforts of any PLVs, any pending case of Civil Court Ras
Deen compromised, it should be treated as one full day work. Likewise, where

PLV has brought any beneficiary to front office for legal aid or victim
compensation and such legal aid or compensation has been provided, it should
be treatad as one full day work. Where the PLV has been deputed for legal
awarenass proarammn/p‘ogrammes or ‘in Lok Adalat he should be paid
Rupees 25_0/ for each days programme/ programmes or Lok Adalat.

vii) Slmdarly, the other works done by PLVs should be evaluated in terms of
hours which will be converted as days work and the honorarium should be paid-
accordingly. However a PLV shall not be paid honorarium for more than total
days of any month.

viii)  So far as deputation of any PLV to watch that missing of any child must
be registered as F.I.R. at Police Station, there appears to be misconception in
this respect. The PLV has not been deputed to report as to. whether any

ktdaappmg case of minor has been registered at a Police Station. The Police
' Staticns are regularly sending such report about number of registered cases of
'udqappmg to its headquarter and the copy of F.I. Rs are also received in the
office of cognizance taking Magistrates and thus if any PLV thinks that hls
deputation is only to make an enquiry about reglstered cases at Pollce Statlon ¢

heis mlstaken and no payment sgculd be made for such type of work
- ix)' . “The PLV has been selected from a community area (Panchayat

nchayats area) and it is expected that he will come to. know about mlssmg of: :
_any chnld of his area |mmed|ately as he is re51dent of the same area. _Thus,j o

S

: wheneveuer a PLV deputed to watch that m:ssmg of any chlld must be

emstered as F.L.R, comes to know about missing of any child, in his area, he




; ; : {
shall contact the parent / guardian of the child and shall assist them to lo. e
,:__:E_J.R.'; at Police Station and if the Police show any negiect or. refuctance in
Sl "‘:I‘d.déingl_F'.LR., the PLV should report the matter to concerned DLSA. If any F.I.R.
pffkidnlépping of Child is registered at Polica Station due ta assistance of PLV or
iFPLV raports ahout reluctanca/ rafusal of Polica to register any ecase of missing
of child, it should be treated as one day work and Honorarium should be paid.
%) 7" Where a PLV has been sent to any place beyond the area for which he
.has.been deputed as PLV in connection with any enquiry, training etc, he
~should be paid travelling expenses 5y bus or any other similar communication
immediately. It shall be in addition to his due honorarium for the work.
X Where a PLV visits front office with any baneficiary in connection with
lega! opinions legal aid or victims compensation etc. he shall be paid actual
travelling expensas by bus, train or other similar communication including such
fare of beneficiary. i : ;

Xii} Where PLY visits Front Office in connectionswhich any meeting or to
deposit his ragister of work or to do any work in connection with his duty, he
shail be paid actual traveliing expensas by bus, train or similar communication.
Xiii} . Whizre PLV is usad as resource person in connection with any. training/
work shop, he shali ba paid full day honorarium., ) :

xiv)' - For any other work not spacified above, the pa'yment shall be made as
par diraction of Chairman, DLSA. :

xv) . uality and quantity of work of PLV may entitla him to be salacted and
awarded as bast PLV of State, region or country and hance racord of the work
must oe maintained.
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